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O R D E R 

02.09.2019   Learned counsel for the Appellant submits that the ‘Resolution 

Professional’ has filed an appeal before the Hon’ble Supreme Court against the 

order passed by this Appellate Tribunal on 20th August, 2019 in I.A. No. 2344 of 

2019.   

 In the aforesaid background, it is desirable to await the decision of the 

Hon’ble Supreme Court. 

 Let these appeals be placed ‘for orders’ on 11th November, 2019.  Parties 

will inform the development.  

[Justice S.J. Mukhopadhaya] 
Chairperson 
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Member (Judicial)       
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